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Central LegisladOD to Expedite Trial 01 
Cases Arising from Commana1. Di_ 

banCeB 

.474. SHRI YASHPAL SINGH: 
SHRI MANlBHAI J. PATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Standing Committee of the 
National Integration Council has placed a 
proposal before Government for a Central 
Legislation to expedite trial of cases ~rising 
from communal disturbances; and 

(b) if so, when Government propose to 
bring forward the said Legislation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NlWAS.MIRDHA): (a) and (b). A 
.tatement is laid on the Table of tbe House. 

S_mm/ 

The National Integration Council bad made 
the following recommendations :-

"Offences should be investigated and 
tb,e offender.! prosecuted promptly. PrOle:-
cutions once launched sbould not be with. 
drawn. Special courts with summary 
pow .... to deal with offences connected with 
communal incidents should be constituted." 

2. The recommendation was forwarded to 
all State Governments for necessary action. Tbe 
State Governments bave reported that courts or 
additio",,1 Magistrates, etc. are constituted-as 
and when necessary to expedite trial of ...-
arising out of communal disturbances. In vie ... 
of the fact tbat trials ohuch eases continue to 
be delayed, the recommendation is being fur-
ther examined by the Government to consider 
",hether a special procedure should be laid 
down under the law to try cases arising out of 
communal disturbances. 

State Trading In Groandnuu 

·475. SHRI D.N. DEB: Will the Minis-
ter of FOREIGN TRADE be pleased to 
state: 

(a) whether Government bave decided to 
undertake state trading in groundnuts ; and 

(b) ifso, the extent to which prices of the 
vegetable oil are likely to be affected as a result 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(CHOWDHARY RAM SEWAK): (a) No, 
Sir. 

(b) Does not arise. 




